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NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

C.P. No. 100/241-242/NCLT/AHM/2018

Coram: Hon'ble Mr. HARIHAR PRAKASH CHATURVEDI MEMBER JUDICIAL
Hon’'ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 17.12.2018

Name of the Company: Kailashchandra Ramgopal Lohiya
V/s.
Suvas Reality Pvt. Ltd. & Ors

Section of the Companies Act: Section 241-242 of the Companies Act, 2013

S.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION SIGNATURE

1 DWIREM [~ DN P R P M Yot _LQ,__
.\ \
2. PRouw R.SHETW W-Z?ifd'mm Res. :
‘(RS‘JA p\t PAP\QMI—\ AéN* | J (f(n?_-PU‘\f/M
Acuapn  SPARAVHA Py
ORDER

PCS Mr. Dhiren R Dave is present for the petitioner. Advocate & Solicitor Mr. Arjun
R Sheth with Ms. Krina R Parekh and Ms. Anuja Saraiya is present for the

respondent.

On the request of the learned PCS for the petitioner, the matter is adjourned.

List the matter on 28.01.2019

o N
MANORAMA KUMARI HARIHAR PRAKASH CHATURVEDI

MEMBER JUDICIAL MEMBER JUDICIAL
Dated this the 17th day of December, 2018




